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PAPERS LAID ON THE TABLE 
Da.ar TOURIST VEJlICLU (AM_-

MDIT) RULES 
The MlDlder or TnDIpOrt, Amtl ..... 

Shlpplnc IIDd TourIsm (Sbrl SIIDII". 
BecId7): I bel to lay on the Table a 
copy of the DeIhl Tourist Vehicles 
(Amendment) Rules, 1965, published 
tn NotificatioD No. 19(10)/64-PR(T) 
in DeIhl Gazette dated the 28th Octo-
ber, 1965, under sub-section (3) of 
aection 133 of the Motor Vehicles Act, 
1939. [Placed in Lib,a11/. See No. 
LT-5822/66]. 

CERT!FIED ACCOUNTS 01" NATIONAL CO-
OPERAnv" DEVELOPMENT CORpORATION 

Tbe Depat,. Minister In the Minis-
tr,. of Food, Al'rlcnltllre, Comm1Ullt1 
Developmeat anel Cooperatloa (Shrl 
Sh:ram Dhar MIsn): On behalf of 
Shri C. Subramanlam. I beg to lay on 
the Table a copy of the Certified Ac-
counts of the National Co-operative 
Development Corporation, New Delhi 
tor the year 19M-65 along wIth the 
Audit Report thereon, under eub-
aectlon (4) of section 1? of the Na-
tional Co-_ratlve Developmeat Cor-

poratlon Act, 1962. [Placed in Libra11/. 
See No. LT-5823/66J. 

WHITE PAPER NO XII CONTAINING NOTES, 
MJo~MORANDA AND LETtERS EXCHANGED 
BETWEEN GOVERNMENTS OF INDIA 
AND CHINA 

Shri Sh,BID Dhar Misra: On behalf 
of Shri Swaran Singh, I beg to lay on 
the Table a copy of White Paper No. 
XII containing Notes, Memoranda 
an': letters exchanged between the 
Governments of India and China bet-
ween January, 1965 and February, 
1966. [Placed in Lib,4T1/. See No. LT-
5824/66J . 

Shrl Bart Vishna KmIath (Hoshan-
labad): On a point of clarification ... 

Mr. Speaker: Perhaps, he rna, nol 
~ able to give that clarification, be-
cause he was just asked to stand up. 
It will have to come from the Minilt-
tel" of External Aftairl. 

8hrI Bart Vlshaa Kamath: Stepne;,. 
Minister? 
FOOD CORPORATIONS (FII"TB AM!:Kl>-

MENT) RULES 

The M1nl8ter of Slate In the ~ 
try of Food, A,rlcDltare, Commanll:r 
De"elopment and Cooperation (Shri 
GoviDda Meaoa): I beg to lay on the 
Table a COPy of the Food Corpora-
tions (Filth Amendment) Rules, 196" 
published In Notifllcation No. GSa. 
~88 In Gazette of India dated the 22n4 
February, 1968, under sub-section (3) 
of Bectlon « ot the Food Corporationa 
Act. 1964. [Plared in LibTa'l/. See No. 
LT-5625/66J. 

Dol. bra. 

COMMITTEE ON PUBLIC 
UNDERTAKINGS 

Frrn:ENTII REPORT 

ShrI Babodh Baasda (Jhargram): I 
beg to present the Fifteenth Report of 
the Committee on Public Undertak-
Ings on the action taken by Govera-
ment on the recommendations con-
tained In the Hundred and twentieth 
RePOrt of the !:Illmate. Committee 




